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Present: The Hon'ble Mr.Justice D.
N.Chowdhury, Vice-Chairman
In this applicatinn - the
applicant has assailed the order
issued by the Government of Manipur
dated 6.5.2003 - transferring and
posting him as CO/Home Guards.
Mr.H.I. Singh, learned counsel
appearing . on behalf of the
applicant, submitted that  the
applicant  is victim of frequent
transfer and therefore, requires to
be interfered by this Tribunal in
aid of section 19 of the
Administrative Tribunal Act, 1985.

Also heard Mr.AK.Chaudhuri,
learned Addl.C.G.S5.C. Upon hearing

learned counsel for the parties, I
am of the opinion that ends of
justice will be met, if a direction
is issued to the applicant to
submit a representation narrating
his grievences to the respondents.
Accordingly, the applicant is
directed to submit a
representatation before the

Contd./2



antd.

9.5.2003 competent authority narrating all
his grievences within three days
from the date. of rececipt of the
order;' If such’ representation is
filed ‘within the time specified,
the ..competent authority is also
directed to consider the same as
per law and pass appropriate order.
Till the completion of the exercise
of the said direction the order of
transfer and posting of the
applicant vide order No.21/12/84-

PR IPS/DP(A) dated 6.5.2003 is ordered
fto be kept in abeyance.

The application thus stands
disposed of. There shall, however,

be no order as to costs. .

( D.N.CHOWDHURY )

VICE CHAIRMAN

bb
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IN THE CENIRA ADMINISTRATIVE TRIBEW@E‘
GUWAHATI 'BENCH,

Original Applicatien No.:....ef 2003.
Shri Ngamkhohen Kipgen, IPS
of New Lambulane.
| «sssApplicant.
-Versus.
1. The State of Manipur

and 4 others.

«e«..Respendents.
6, The Unien of India.

e e .Prafel‘ma Resp@ndent .

Sl .Ne. Nemenclature of docu. Brief descrip. Page
ments . tien of docu. Frem to
JENLS .
A 2. 2 4,

1. Applicatien Application filed

by the Applicant. 1 te 12,
2. Affidavit Affidavit of the _ _
Applicant. 13 to 14

3. Annexure AL} Order dt. 11/3/98 16.
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1. 2, 3. 4,
| | 4. Annexure A.2 Order dt. 16/5/2002 17
/5. Annexure A3 Order dt. 19/8/2002 18
|6+ Annexure A4 Order dt. 26/8/2002 19.20
;7. Annexure A.5 Order dt. 27/1/2003 23
i » g
/8. Annexure A.6 Order dt. 6/5/2003 22
Signature of the Applicant 7
\'d

Fer wse in Tribunal's office.

iDate of filing :

|Registration No,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

GAUHATI BENCH,
Original Appl icatioen NQ eesvsss0f 2003 .

Shri Ngamkhohen Kipgen, I.P.S.
é/e Late N. Gaurapao Kipgen of
New Lambul ane, P,S, & PO, Imphal,
Tmphal East District, Manipur.

_ +ssssApplicant.,

~Versus.
The State of Manipur,
through the Principal Secratary
(Home) to the Government of Manipur,
Secretariat, Imphal, Manipur.
The Commissiener (DP),
Government of Manipur, Secretariat,

Imphal, Manipur,

The Additional Secretary (DP),
Government of Manipur.,

The Director General of Pelice,
Manipur, Imphal, |

Shri P. Dhanakumar Singh, S,
Superintendant of Police/Imphal East,

ees o QRCSPOHd ents .

svescontd., 2/.
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6. The Unien of India through the
Home Secretary to the Government
of India, Ministry of Hgme Affairs,
North Block, New Delhi . 11000].

«+vesProforma Respondent.,

'DETAILS OF APPL ICATION: )
\. pag

Order of the Additienal Secretary (DP), Govern.

fment of Manipur bearing ne. 21/12/84bIPS/DP(A) the 6th

‘May 2003 for transfer and pesting of the Applicant te

_the nen.cadre of post of Cemmandant, Heme Guard,Manipur

‘and the Applicant has net yet joined the post of Comman.
dant, Home Guard till date.

Tribunal

The Applicant declares that the subject matter

“of the order against which he wants redressal in within

- the jurisdictien of the Iribunal.

- 3. Limitation :

The Applicant further declares that the applics.

'_tien is within the Limitatien period prescribed in sectien

"21 of the Administrative Tribunal Act '1985,

eeesContd. 3/—
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4, Facts of this case

(1) The Applicant first entered in the Manipur Police
Services of the Government of Manipur in the year 1975

by direct recruitment or selection by the Manipur Pub.

lic Service Cemmission (M.P.S.C,). The Applicant was

promoted to Indian Police Service by giving him year
of allotment of 1989 in Manipur and Iripura, Jeint Ca.

‘dre. He has been serving in different capacities in

the rank ef Superintendant of Police/Cemmandant of the

"2nd Indian Reserve Battalien (I.R.B. for shert) from

1984 onwa rds.

(2) Vhile the Applicant was serving as Superintendgnt
of Police in the Vigilence Department and Central In. '
vestigation Department (C.I.D. for shert), he was awar-
ded President's Police Medal for Meriterious servicg by
the President of India in the year 1998. He also Te.
ceived commendatiens and a large number of apprecia-
tions from his superior/senier officers in apprecia.

tien of his commendable service.

(3) The Applicant was pested in different places as

Superintendant of Pelice, Cemmandang eof the 2nd Indian
Reserve Battalion (I.R.B.) and Security Officer for g

peried from 1994 to 1997.

It is pertinent to mentien here that en 11/3/98,

‘the Joint Secretary, DP, Gevernment of Manipur issued

ceeccontd, 4/,



b~ )

-(4)
an order bearing ne. 3/22/90.IPS DP(Pt) dt. 11/3/98
transfering the Applicant as Superintendant of Pelice
of NAB and served as Superintendant of Pelice (NAB)
with effect from 17/3/98 to 16/5/2002.

A true cepy of the said trans.
fer order dt. 11/3/98 issued?byﬁ{
the Joint Secretary (DP), Gevern-
ment of Manipur is enclesed here.

with and marked as Annexure A/1.

(4) Thereafter the Applicant was transferred as
Superintendant of CID(SB) vide erder bearing ne. 3/3/
94.POL/DP(Pt) of the under Secretary,(DP), Gevernment
of Manipur dt. 16th May 2002. He jeined his duty en
16th May 2002 as Superintendant of Pelice in CID(SB).

A true copy eof the said orde;
dt. 16/5/2002 of the Under Secre.
tary (DP), Gevernment ef Manipur
is enclosed herewith and marked

as Annexure A/2.

(5) Within a shert peried of 4(four) menths of his
transfer and pesting as Superintendant of Pelice CID
(SB) Manipur, the Applicant was again transferred and
posted as Superintendant ef Pelice NAB, Manipur vide

order bearing ne. 3/1/2002.IPS/DP(B) of the Addl.

Secretary (DP) Gevernment ef Manipur dt. 19/8/2002.

eescontd. 5/.
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A true copy of the said order
dt. 19/8/02 of the Addl. Secretary
(DP), Gevt. of Manipur is enclosed

herewith and marked as Annexure a/3,

(6) Again within a shert period of about 8(eight)

days of the transfer and poesting as Superintendant of

" Pelice NAB, the Applicant was again transferred and

pested as Superintendant of Pelice CID (SB) vide erder
bearing ne. 3/1/2002.IPS/DP of the Addl. Secretary (DP),
Government of Manipur dt.é§6/8/2002.

A true cepy of the said erder
dt. 26/8/2002 issued by the Addl . 7
Secretary (DP), Gevernment of Mani.
pur is enclesed herewith and marked

as Annexure A/4,

(7) Again within a shert peried of 6(six) menths of
f his transfer and pesting as Superintendant ef Pelice
f (CID(SB) Manipur, the Applicant was again transferred
f and pested as Commandant of 2nd Indian Reserve Battalien
: (I.R,B. fer shert), Manipur vide order bearing no. 3/1/
- 2002.IPS/IP of the Addl. Secretary (DP), Government of
Manipur dt. 27/1/2003.

A true copy of the order dt.
27/1/2008 issued by Addl . Secretary
(DP), Government of Manipur is en.
clesed herewith and marked as Anne.

xure A/5,

X X oCODtd * 6/.
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(8) Again within a shert perioed eof 4(feur) months his
transfer and pesting as Commandant of 2nd Indian Reserve
Battalien, Manipur like a belt frem the blue, the Addl.
Secretary (DP), Government ef Manipur mest arbitrary
and illegal orders bearing no. 21/12/84.IPS/DP(A) dt.
the 6th May 2003  fer transfer and pesting ef the Appli.
cant to the pest of Cemmandant ef Home Guard. The Appli.

cant has not yet jeined to the new post of Cemmandant

of Heme Guard.

A true copy of the order dt.
6/5/2003 of the Addl. Secretary
(DP), Gevt. of Manipur is enclesed

herewith and marked as Annexure A/6.
ith Lec

A. Transfer and pesting is the incident of the Govern.
ment empleyee helding transferable post and he ha;
ne right to held a particular pest but the Gevern.
ment empleyee cannet be transferred frequently }
from one post to another successively witheut su.

fficiend reasons for 5(five) times within a short
span.of 11 mopnths and 20 davs, i.e. from 16/5/2002
te 6/5/2003 except by way of punishment after folle.
wing the precedure prescribed in Article 311(2) of
the Constitution of India.

-B. Accerding to the law laid down by the Hon'ble Su.

preme Court of India as well as the Hen'ble Gauw.
hati High Ceurt in a Plethora of cases, the fre.
quent transfer without sufficient reasons te justify
such transfer can be held to be malafigde

«escontd. 7/-
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The transfer and posting is exigency and incident
of service of the empleyee but the emplsyee‘has ne
power te exercise the pewer of transfer and posting
of the empleyee witheut any limit for transfer and
pesting of an employee to a post frequently as
many as 5(five) times within a shert span of }j
(eleven) menths and 20(twenty) days ie. from
16/5/2002 te 6/5/2003.

The said Officer (Respondent ne. 5), whe is enly

an M.P.,S, Officer and Junier te the Applicant is
allewed te held the pest of Cemmandant, 2nd Indian
Reserve Battalion by adepting pick and cheese pelicy
without any justificatien for punlshlng the Appli.
cant by transfering to him te a non.Cadre Pgst of
the Commandant Home Guard, witheut following pro.
cedures prescribed in Article 311(2) ef the Consti.
tutien of India.

The impugned order dated 6th May 2003 (at Annexure
A/6) is net in public interest and the impugned
order dated 6/5/2003 (at Annexure A/6) cannet be

an order made in public interest.

The arbitfary and malafide erders of the Gevt, of
Manipur for frequent transfer and pesting ef the
Applicant like a shattle cock within a shertspanf

~of 11 menths and 20 days had ocCassioned serious disle.

cation of the members of the Applicant's family

esoCoOntd. 8/—
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-(8)-
and Applicant himself.

The impugned order (at Annexure A/6) was passed
malafide and arbitrary with evil ebject ef puni.
shing the Applicant fer the reasens best knewn
to the Gevt. of Manipur witheut fellowing the
procedures prescribed in Article 311(2) of the

Constitutien of India.

The Applicant has not yet handed ever the charge
of the present post of Cemmandant of 2nd Indian
Reserve Battalion to any person and has net yet
joined to the pest of Cemmandant/Home Guard,
Manipur till date.

The Applicant has get a strong prima facie.case

to succeed in the present applicatien. The ba.
lance of convenience is in his faveur in granting
a temporary injunctien in the form eof stay of the
impugned erder dt. 6/5/2003 at Annexure A/6 during
the pendency of the present applicatien. The Appli.
cant shall suffer an irreperable loss unless an
interim relief/erder in the nature of temporary
injunctien for staying the eperatien of the im.
pugned order is passed during the pendency ef the
present applicatien. Further, the present applica.
tien shall become infructuous unless the impugned

erder is stayed during the pendency of the present

applicatien.

. o.oCQth . 9/-
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The Applicant declares that there is ne remedy
vallable toe him as provided under the relevant ser.

v1ce Rul es, except by way of present applicatien.

The Applicant further declares that he had not
filed any applicatien, VWrit Petitien or suit regarding
the matter in respect of which the applicatien has been
Jmade, before any coeurt er any other autherity eor any
‘if@ther branch ef the Tribunal ner any such applicatien,

|Writ Petitien er suit is pehding before any of them.

<:i

In view of the facts mentioned in para 4 and

f

I

ggrounds mentiened in para ne. 5 above, the Applicant
|

| prays for the following reliefs :

55 a) the impugned order dt. 6/5/2003 (at Annexure

r
! A/6) be set aside er quashed en the greunds
; and reasons mentiened in para no. 5 as well
}

.as the facts mentiened in para ne. 4 and alse
since the impugned erders contravenes the man.
datory provisiens of Article 311(2) of the

Constitution of India. Further the said im.

}
li
}
l4
t

pugned erder is malafide and arbitraryias»

mentiened in the greunds and reasens of para

i ne, 5 above.

.e.cContd. 10/-
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b) Any such relief as considered just, expedient

and equitable be also granted.

Pending final decisien of the applicant, the

Applicant seeks the fellowing interim reliefs :

a) the eperatien of the impugned order at Anne-
P ' xure A/6 be suspended/stayed during the pen.
dency of the applicatien;

; b) the Respondents be restrained from giving
effect to the impugned order at Annexure A/6
till the dispesal of the application;

c) the Applicant be allowed to centinue in his
present posting as Commandant ef 2nd Indian
Reserved Battalien during the pendency ef the

application;

d) any such ether interim relief/order as may
be deemed appropriate, just and equitable, be

alse granted/issued.

Signature of the Applicant.

( SHRI NGAMKHOHEN KIPGEN )

10. The Applicatien is being submitted by hand through
the Applicant's duly appeinted counsel.

+escantd. ll/-




;(11);

11. Particulars ef postal Orders filed in Tespect

of the Application Fee :

12. List of enclesures :.

a) Applicatien in triplicate.

b) Affidavit. S o

6) Postal Order No.TSEOTSSS.at. . L; .?.3...,
Registrar, CAT, Guwahati Branch, Guwahati.

d) 5 extra cepies of the Applicatien for 6

Respondents .

e) 5 copies of Annexure A/1 to A/6.

f) Index in Ferm.I.

g) Receipt Slip.

h) Vakalatnama.

sessContd. 12/-.
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I, shri Ngamkhehen Kipgen, IPS, s/e Late N,
Gauzapae Kipgen, working as Cemmandant ef 2nd Indian
Reserve Battalien (IRB),Manipur, Imphal,,residentm9f
New Lambulane, P.S. & P.C. Imphal, Imphal East Dis.
trict, Manipur, de hereby verify that the contents
of paragraph 1,2,3,4,5,6,7,8,9,10,11 and 12 are
true te persenal knewlédge and para 5 are bvelievgd‘
te be true en legal advice and that I have not sup.
pressed any material facts.

Dated/Imphal . Sigfature ef the Applicm%?
the 9 th May 2003. \

Place 3 %W

Drafted & Settled by

Advocate.

Te

The Registrar,
Central Administrative Tribunal,

Guwahati Bench, Guwahati.

‘e e .C@n'td L] 13/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH,

Original Application_No;.....of 2003.

Shri Ngamkhehen Kipgen, IPS ef
New Lambulane, Imphal, Manipur.

| , esssshpplicant.
~Versus.
1. The State of Manipur
and 4 others.
« oo oo Respondents .
6. The Unien of India.

«esoFroferma Respendent,

I, Shri‘Ngamkhohen Kipgen, IPS, s/e¢ Late N,
Gauzapae Kipgen of New Lambulane, P,.S. & P.C.Imphal,
Imphal East District, Manipur, de hereby solemnly

affirm and state as follews :.

1. That, I am the Applicant in the accempanying
applicatien, I have gene through the contents eof |
the present applicatien and as such I am well conver.
sant with the facts and circumstances ef the case.

I am presenting this Affidavit in suppert of the
statements made in the said applicatien. These are

true to my knowledge.

sescontd. 14/,
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2. That, the statements made in the foregeing para.

graphs 1,2,3,4,5,6,7,8,9,10,11 and 12 are within my
| personal knowledge and those statements made in the
- abeve paragraph 5 are based en the informatien received

by me frem my counsel which I believe the same te¢ be

truye.

| Dated/Tnghal . \(/%Mﬁuw\)(%ja\

GAMIHDHEN KIPGEN )

the 9 +th May 2003.
| DEPONENT ,

Drawn up by:. f,[\ 9 "anuﬂ QJ@\/

Adveocate.

L) QCQRw . 15/-
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Receipt of the applicatien filed in the
Central Administrative Tribunal, Guwahati Bench
by Shri Ngamkhehen Kipgen, IPS, in the Manipur
Police Department resident of New Lambulane, Im.
phai, Manipur is hereby acknewledged.

Dated Fer Registrar
Seal : Central Administrative
Iribunal,

Guwahati Bench.
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(RDERS_BY 4HE GOVERNCR :MANIPUR

'lmphal,'thw'TrﬁTmﬂﬁﬁﬁﬂﬁ§©81

this

Govermnent: order even aunbar dated 7/3/ﬂ8,_Thm'Governor ol

Manipur 1s pleased to order the tronsfer and- posting of the

rollowing IPS officers with anmed iote offect until further

orders in publ

Lo

.. Shri, L.M.
Sp /NAB.

Ts
i

;

-

o
o _~Guri N. Kipgen,IPS As
ap /Vigllanoe,

Noame_of the of ficers

14

ic interest,

NewAplécevoﬁmgggﬁjgg
Ag Supdt;'OK;Phlice(Jail)

Khaute, IPS.

Supdt. mI‘Po1ice(NAB)

(Under order of transfer as

ap/Jall).

Endst;No;E/37/15/Q7gPHu(Adm

Copy Lo i~

W=

—~

T~ o

—Ov
s v "

.
—

. -

By orders & in Lhe namg, ot the
Governors
sd/-
. (Vineet Joshi)
Joint s ooretary(DF) 0 the Govi.

nf Manipurs.

I ah e BT P ]

GOVEHHHENT OF MANIPUR
POLICHE DERARTNENT

P LU T i o ey B

. n

) ?) / Ii‘np\ua i>, the 12th Marck,1998.

Phe Addl, .G of POliQe(L/O),Manipur,

nq 1. G.oof Police, Manipuls.

A1 DLTLG, af Police,‘M&ﬁipur, .

ALl Asstl, L, . of Polilee, Moandputt.

The Uirector, Wireless, Manipuye.

A1l Supdt. of PPolice, Panpipure o
411 Commandauts of Manipur Rifles/HG(VA),Manipur.
The Principal, MEPTS, pangeil. s S
ThHe Addl. yirecltot' F.S.L;Paugei.

“Persons concerned. - R

Persoenutl Files.

)

_ ‘;;AF.V?Y}T?SZ«
Director;GQn@ral Qi}ﬁollee,
) Maniﬁur,lmphal;

v ‘ e
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TR e [?24 AN v
o] 22 | GOVERNMENT OF MANIPUR. NE/\Q?E A/'U
]41\ DEPARTMENT OF PERSONNEL & ADMINISTRATIVEE RF: FORMS
-  (PERSONNEL DIVISION) | 14
rw c/ | o - S |
0* / QRDERS BY THE GOV ERNOR: MANIPUR:
Imphal, the 16" May,2002. :

L oo
' N0.3/3/94-POL/DP(PT): The Governor of Manipur is pleased 1o order the

transfer and posting of the following [PS/MPS Ofticers as demled lwlow wnth
immediate ullwt and until further order in public interest:- -

SL., .N Name of Qfficers New place of posting._

N Shei Y. Joykumar Singh, 1S, - as 1GP L/O-1
' 1GP L/O-11 '

2 Shei T. Thangthudm,IPS -as 1GP L/O-11,
: 1GP (Adm). o
3. ~ Shri R.Baral,IPS,1GP L/O- [ - as IGP(Adm).
4. . Shri M.Shantikumar Singh, - as Attached to PHQ. -
= 1PS, CO.7" MR, -
5. Shri Anand Prakash,IP$ -as CO 3" IRB(13 MR) -
, .. SPCC Pur. L ' _ ' -
6. __ Shri T.Pachuau,IPS - as SP/NAB. E
. SP/Senapati. |
| 7, Shri K. R.theshyam MPS, - as /¢ SP/Chirachandpur.
) - I/c CO 3 IRB. SR -
8. : Shri Samir Ilme,IPS, - as SP/Senapati.
AddlL.SP/IE. o
9. - - Shri M.Mani Singh,MPS, - as 'SP/Vigilance.
' - SP CID(SB).
0. Shri N.Kipgen,IPS,SP/NAR - - as SP/CID(SB)..
il TSIt S.tbocha hmgll MPb -as CO.7TMR.
‘ CO.5" MR. '
~12, _ Shri Ashutosh l\umar bmhq IPS- CO.5" MR.
P/Vlbxl.mu.

- Officers at SLNo.1,5,8 & 12 shall move first after handmb over
thelr chargcs to the next Jumon officers with nmmedxate effect.

By orders & i the name of
Governor, .
~ Sd/-
(Th.Dhananjoy Singh),
Under Seuretaw (DP), Govt. of Mampm

GOVERNMENT OF MANIPUR
- POLICE DEPARTMENT
, ' ' A . Imphal, the 16" May,2002.
i : - Endst.No.E/37/13/2002-PHQ(PT) £ 4 % .5 ' '
| ' Copy to :- ' !
' All ADsGP, Manipur.
All 1sGP, Manipur,
All Dy IsG of Police,Manipur.
: The Director, MPR. Manipur.
C /\('J& A L-—S”?\ll SsP/COs in Manipur,
6. 'The Principal, MIYES Panpei
7. The AD FSL,Pangei.
8. Pérsonal file .
9. Persons concerned.
10. File.

LU!J:—-

AN
: fe,[ ﬂ‘ L
FFor l)m,ctur L;uxual 01 Police,
Mmupm.vlmphal.v

{ .
i%
;é
X
4
I
¥
|
g
%
{
3
H

/Wﬁﬂwm”%\?m |

B

T R U S AR IUN TS LA NS SO N ANIEE L S s



(8

GOVENWENT OF MANIPUR

ANNEXU‘ E A/s

‘o DEPARTMENT OF PERSONNEL & ADMINISTRATIVE REFORMS .
o (PERBONNEL DIVISION ) e — 5_/,, "'. o .w’ﬁ
L | ™ Imphal, the 16" Auguet, 2002 Orfice: o ‘r' S“‘“" 'J
| fwguntits (‘- A(l,_uq of lloldr'
9017 2002-1P8 1 ORP®) : The Govemor of Manipur is pleased to order the
ansfer and posting of the following IPS/MPS Officers as detalled below wnh E
mmcuate eﬁect and until further orders in pubhc interest - _
ShnM. l(mu:;ipt Singh a8 Sl-“/(,l[.)(b!.l)
. SPAmphal East ,
w2  ShikK Radheshyam Singh, as CO 2™ IRB
' | SP/Churachandpur. : ,
3.1 . Shri Anish Dayal Singh as SP/Churachandpur .
L Cor™IRB . .
A Shri P. Doungel as COl/ist MR
Principal/MPTS : )
§°  ShiL Chandrakishore Singh - as COR™ MR
. COM"MR .
6! Shii €. Doungel ag SP/imphal East
 COR”™MR , o
"7 1. ShiiK Chaoba Lokho as incharge CO/5" MR
| Dy. COB™ MR : o
8 ShiS. ManaobiSingh as incharge CO8" MR
. (under order of transfer) S ' S ‘
9. Shri T. Pachuau as Principal/MPTS & CO/3“IRB
SPMNAB . : n addition. .~ T
10.  Shn Anand Prakash © as COB™ MR
. COR“IRB ’
1. Shn W Meenakumar Singh . as SPICMT
. Cco/E™ MR S .
1,' Smi. R K.Radhesana Devi ~  allached to PHQ
- SPICMT —
\ P 3 Shi Shri Faumei Gonglin - as Addl.SP/Vigilance -
- Dy.COB"M MR :
14, Wohongbam Marmata as Dy, COMB" MIR -
Add). SPNigilance attached to 7" MR -
"5 Shri S. Tualchinkham . attached to PHQ -
. COB"MR ' -
1}1 Shii N Knpgon as SP/NAB
: Otﬂcers at SlNo.2, 4 7, 8 &13 “shali move first.
{ .
! o, — By orders & In the name of Governor,
, : DAK at flrsl an o '
'd’m ¥ ( S.%undarlal Singh ) _
': Apar .\ Additional Secritary(DP), Govt of Munlpur
: JAGPA A Bar

l*ndst No. l /?7/1'%/20()2 l’llQ(l’l)/ lmplml lhu 20“ Au&,uqt 2002

Copy 10 -
E |, All AddLDs G of Police, Mampur
2. AllIsGP, ‘Manipur.
3. All Dy IsG of Police, Manipur.
4. The Dircctor, MPR, Manipur. QH 7’
AL Al SsP/COs in Manipur.
I . 6. The Principal, MPTS, Pangci.
7. The AD FSL,Pungel.
4. Officers concerned.
v 9. Personal file concerned.
S S 10. File. |

D

a‘/\

“qu"

(P M c,oud)
1.G. of. Police(HQrs),

-

I)y
For Director General of Police,

‘ g o - Manipur, lmplm o
)\ , ' " s




JL V ‘ @ | ‘ ANNEXUg’}E' | A )
. . o ‘ S o T _‘ .?9

o 'GOVERNMENT'OF‘MANIPUR‘_’ S
DEP ARTMENT OF PERSONNEL.&»AEMINISTRATIVE REFORMS
| ’(PERSONNEL-DIV1SION) A

QgDERS BY THE GO VERNCR : MANIPUR o
Imphal, the 26tk August, 082« . -

NO.B/W/ZOOZQIPS/DP: . ihe governor of»Manipuf is pleased
to. order the transfer andﬁptsting,of'the follpwihgﬂlPS/MPS

Officers as detailed below with immediate effect and until - o=
further orders - in public interesti= S BT A

New

51.5%c. Name Cf Officers

1. Shri M. Karhajit Singh, IPS . .as SP/inhal“Eastwf _
(under order of transfer - @ o e
as SP/CII(SB). . L | o |
"2, shri ¢. Doungel,IPS . as CO/1st IRB
(under orjer nf transfer : T
as SP/IE) : . | S
3, Shri ¥h. Chandramani Singh,MPS as SP/ChunaChandpur  '
- CO/1st IRB. o e ‘
L. Shri K. Radhashyam Singh, MPS as i/c CO/3rg IRBE.
- {under nrder of transfer as' . o el
- ife CO/2nd~ﬂU% | S e K S
5, Shri P. Dhanakumar'Singh,MPS" as i/c'CO/anﬂIRB.
| i/c SP/Chandel S o R
¢, Shri S. Tualchinkham;MPSf . as i/d’SP/Chandél;
. (under ~rder of attachment - . a
L PH) e o : .
7. Sori T. P:’-‘chuau,lPs o as P('incipal/MPTS
(under mrder‘of'transfer'as ' . :
p/MPTS & €O/3¢ A mB) | .
2, But. ReKe iRadhesang pevi, 185 a0 BP/NAB
(under order of attachement o
t. DHY) - | | L
shri Anish Daya1‘31ngh,ips . as Attached to PHQ
(under order cf transfer o - -

. “as SP/CCP) . | .
\/QS.VSHPi N. Kipgen,lPS 'as‘SP/ClD(uB)
- (under order of transfer . L
 as SP/NAB) . _\\\\ ST
14. shri Prem Kumar gabui,MPs'-  as AC/ist MR
(under rrder of transfer o :
. as AC/5th MR) o | -
12, Shri Kmmphinpnu,MPS B as SIPO/Chuerhéndpur;
© AC/ st M. _ o o v
1%. Shri Thangchinhang Samte,MPS as AC/5th MR,
S1wG [ CCP. T | T

4L, stri L. Tpotombl 3ingh, MP3 as AC/Ast MR
GDPO/Chingaia- ' o S
1%, Shri N. Tbehal Singh,MPS  as AC/2nd MR. .

. sppo/Imphal West.

(contd.. +2/=)




S1,Kc. Name_of Qfficers. . Ne: Place‘gi;PBSting,

16. Shri Khamzathang M;pluh,MPa« & 89&Dy;S%VVigiigﬁEé[“““
- (under crder of transfer’ oo v .
. as 3DPO/Thoubal) ., . |
1 shrd Kh.»thnkishdﬁe Singh,MPS as SDPO/Thouhml.’ Ce
- Dy.sp/vigilance. ' T e
“5. shri M. Satrajit Singh,MPo - as AC/11th Mt (1st IRB)
| SDPO/Jiribam. - - ' _ T
ii. Shri A, Saratkumar .ingh,MPS  as 5DPO/Jiribam.
4C/11th MR (1st IRB). ' -

2, shri 8. Chaoba Jingh,MP3 as SDPO/Lemphel..

**

;5 1£C/2nd MR. . R |
? 1+ Stiri N. Manimohon Singh,MPs- as SDPO/Imphal West.
o : (under ~rder ~f transfer - o
Lo . as SDPO/Lamphel) “
; : L
; 2. Nn joining time is allcwed in public interest.
§ ’3 o e , By ~rders & in tholnm@e nfgthé
4@,3 ‘ L gvernar, ‘ e

E o ) P - o \ oy S

. ) v o A A

g T
o L ( S. Sunderlal Singh)
Lo - Additional Secretary(DP),G:vernment
B . ~f Manipur. U
;  Copy toi- R !
i 1. The .:ecretary to the Governor,Manipur RrR#J I*havan,
: . lmphal. o L
i 2. The Secretary to Chief Minister, Manipur.
! - 3. PPS to Hon'ble Minister, Manipur4MOS, Manipur.
: L. PP3 to Chief -Secretary,Gcvernment ci Manipur . _
: 5, Addl. Chief secretary/Pr. Secretaries/Commissioners/

Secretaries/ Government of Manipur. o o ‘
6. 3ecretary to the Govt. cf India,Ministry cf Home’
i Affairs, New Delhi. . o -
7. Director General of Police, Manipur,
8., Accountant General, Manipur, Imphal. L
9,'All‘AddlstGP/IsGP/DIsGP/SsP/COq of Police Deptt.
10. All Treasury Officers/.ub-TOs, Mahipur. ‘
- 11. All Officers concerned. ' :
© 2. Orders Dook/Guard file. o

em 1 (BK) 3

'

e e Lt izt LT e Sl . . R "




. GOVERI RIT. OF MATTFUR o e
DEPARVIMENT O 1"111‘(9(';)1\5[\11:’:!.. J\;Nl). AIMANI SIRAPIVIG IEPORMS Lo
. (PERSONNEL ‘DIVISION) .
(RDIRS BY THE GOVERNOR:MAVIEUR o -
Tmphal, tho 27/th.Jenuary,2003. .

No.3/1/2002-TP9/P: _ Ths Coremor of Menipur i leased to order
the transfer and posting of the f 6llowing IP /MPS Officers es indica=
ted against their names with immediate effect and until further

orders in- pubkic-interest:- T o

' ..SL.T‘I.Q- Yeme of Offticer - ].“hw place of Pnﬂhng
. 1. Shri M, Kemajit Siogh,IPS as SP/CID(SB) o
/ Sp/Imphel last, : b . o
2, Shri N, Kipgen, IPS as  00/2nd IRB
sp/GLD(EH) W g
"3, Shri L. Keilm,IPS o as  COMome Guards -
- 8p/Bighnupur o - :
4o Shri N, Ngapreipam,MP3 ag Attached to FHQ

~ (0/Home Guards | -
5, &uri P, Ihenskumar 9in gh,MPS as 3/c SP/Luphel Bast.
' i/c CO/2.d IRB ' ' _ . ’
6, Shri-G, Dimelchendra Shamma,MPS ag co/7-M.R.
" (attached to PHQ) S
7, Shri 8. Lbocha Bingh,MPS g SP/Bishnupur
00/7-M.F | | -
8. Shri S. “anglemjao Singh,MPS as SP/Chendel.
(attached to FHQ) - -

g, Shri T, Jante,NPS | a5 00/10-M.R.
5P/Chen .21, | - |
e e e e e - e

2_. : ) i- OffiCFrB ﬂt 81.1\70. 1’ 5,6 & 8 BbH]] . bﬂ 't;h" f’il?st mowrs. -
No joining time is allowed in public in+erofit snd handing over/

foaking over in compliance of the ahove FoArEfer and postHng a1l "
~shall. be completad and report _qubm:i.ttad by ﬂlp BchJ anuai'y,BOOB.
By orders &: in the name of  the
verpor, - 2o

' < v .
s, Sun(fe;p'la‘l_gizngh) o '
Copy to:- dddl. Secretary(IP),fovemmmt of Menipur.

1, The Secrctary to Governor,Raj Bha.vmmml.‘

2. The Secoretary to hief Minister, Mhnipur. i

3. The PPS to Hob! bl Minister/M0Ss;Minigur.

4e.The P,S. to Chief Secretary,Govt, of Menipur.

5. The Addl,Chief Sceretary,Govt. of Mmipur.e
6, A1 Pr.Seoys/Commrs/Secmturies,(%pﬁ-t. _of Manipur.

7. The Special Sec‘rn:tar"y(ﬂome) ,Govty of Menipur, .
8. The Director Gemsral of Pelice, Mevidpils -
9, The Accomtant Genoral , Monipurs , S
130, .11, ADGP /T G/ LI £GP/ S8P /08 of Mandpr Folice & M.
11.vhe. Deputy Commi, snionars concr:m:.ecy -
- 12,The Trcasury Officers comcamed,
AT, AL OffY cora cerieermneds ' i

14 Cuard file/Urders Rook.

—t (BK) i

f .

f
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L o Ammﬁxum Av/é

GOVH{NM[ NI OF MAN IPUR
L DEPARTMEN"I OF PERSONNEL & ADMINISTRATIVE RE.I ‘ORMS
o ' (PDRSONNEL DIVI‘SION)

-------

N | ORDLRS BY THL GOVERNOR MANIPUR
L ' Tmphal, the 6th May, 2003 Lo

No.21/12/84-1PS/DP(A) In partial mndxﬁcatmn of . tlus Government  orider

No.21/12/84-1PS/DP datcd 06-05-2003. (1 Governor of Manipur is pleased to order the

transfor and posting of the following IPS/MPS Omcers with unmcdmte effect and until
. further orde:sm public interest :- -

SLNo.  Name of IPS Officers New l’l_acc of Posgng.v; :

1. ShriL. M'Khaute, IPS .- as - DlGP(Range-II)- A
DIG(Range-I) - ' : I /\
(Under order of transfer as DIG/Ops) 1 W e

2. ShriV, Zathang, 1PS - as DIGP(Ops) e . oy

- DIG(Range-1I) | | S \)K’M
3. Shri Amsh Dayal Singh, IPS. as - SP/lmpha;l East
CO/6"‘Bn M.R, S BT
/ 4, N, Iupgen, 1PS . . as ._CO/l-lome’Gua'rdS .
7 COp-IRBn. .
5. ShriL. Kailun, IPS = o as 'SP/Churaclﬂandpur_ .
CO/Home Guards. '

"6, Shri Kh, Chandramani Singh, MPS,‘ as CO/6‘h BnMR
' SP/ChuuwhandpLu

v7. Shii P, Dhanakumar .nug,h MP as ilc C_O_/Z_-lRBn.; o
~ ilc SP/Imphal East o | M"" )

By ordexs & in the name of the
overnor,

A\ (S Sundul 1! Smgh)

\! Addmonal Secretary(D{’)

: (rovunment nfMampm
Copy to:- | | | s ,
' The Secretary to Governor, Raj Bhavan, Im fhal.

“ The Secretary to Chief Minister, Manipur.

All P.S. to Ministers/ MOSs, Manipur.-

The P. 8. to Chief Secretary, Govt. of Manipur.

" The Secretary to the Govt. of India, MHA. New Delhl

The Director General of Police, Manipur.

The Special Commissioner, Manipur Bhavan, New DClhl o
The Special Secretary (Home), Govt. of Manipur. E
"The Accountant General, Manipur. . B

. All ADGPs/1sGP/DisGP/Cos/SPs, of Mampur Police & M R. Bn.
. The Officers concerned. o .
. The Treasury Officer concerned.

. Guard file / Orders Book.
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